
Bharti Airtel Limited’s comments on the draft “Reporting System on Accounting 
Separation Regulations (ASR), 2016” dated 22nd Feb 2016 

 
A. Inclusion of BWA services in the category of Product: 
 

 We strongly believe that the rationale behind consideration of BWA as a separate 
product needs to be deliberated upon as it is a technology and not a product. TRAI 
has not explained the rationale for seeking the information (revenue and cost) 
related to BWA services separately. 

 In the current ASR, the bifurcation of revenue is already being provided in terms of 
wireless and wireline services. No additional bifurcation of 2G & 3G or GSM or CDMA 
revenue and cost has been sought by TRAI so far as it was not found to be necessary 
to collect such data.  

 Therefore, we request the Hon’ble Authority to reconsider the requirement of 
seeking the information related to BWA services by treating it as a separate product.  

 
B. Inclusion of Sharing/Leasing of Towers as a separate product:  
 

 We believe that the inclusion of sharing / leasing of towers as a separate product is 
also debatable due to the following: 

 for mainstream TSP’s it’s more of a mechanism to achieve economies of scale 
w.r.t. cost rather than a separate stream of revenue. 

 the cost details and pricing may not serve any purpose to policy makers as 
the same may not be comparable with the prices of entities who exclusively 
carry out such business. 

 
C. Proforma F – Capital Employed Statement – Service 

 

 We appreciate the decision of the Authority to bring it at par with the new 
Companies Act 2013 and in order to synchronize the same with the financials.  

 We would like to highlight that Long Term loans and advances as well as other non-
current assets under fixed assets should also be included in Performa F on capital 
employed. Non consideration of the same would result in in-correct determination 
of cost of capital. 

 
D. Proforma H – Statement of Related Party Transactions 

 

 With respect to the requirement of Proforma H, and the requirement of minimum 
and maximum rate charged under each product criteria; we wish to state that this 
requirement would not be feasible to comply with. This is because the rates keep on 
changing and thus it would not be feasible to quantify the classification for the total 
value of such charging within the threshold of minimum and maximum rates 
charged.  

 Therefore, it is requested to consider the total transaction value for reporting 
purposes.  

 We would like to submit that this Proforma may be modified to remove the 
requirements w.r.t the provision of per unit rate. 



 
E. Adoption of ASR by Board 

 

 As per the Companies Act, every listed company is required to file its audited 

financials with SEBI. These financials are required to be audited by the statutory 

auditors as defined in the Companies Act.  

 The Accounting Separation Report (ASR) is prepared after the filing of the Audited 

financials with SEBI. Thus, it is essentially the representation of the same Audited 

Financials in a different format as per the ASR Regulation prescribed by the Authority 

from time to time. 

 In this context, the audit of ASR loses its relevance as it only adds to cost with no 

tangible value additions.  

 Moreover, the Schedule III of the current Regulation necessitates the provision of a 

reconciliation statement (Proforma I) between the figures as mentioned in the ASR 

covering all services and geographical areas of operation with those as mentioned in 

the financial statement. This statement confirms the parity of the figures as 

mentioned in the ASR with those in the Audited Financials. 

 As per the ASR Regulation of 2012, the ASR is to be submitted after its adoption by 

the Board and is also required to be signed by the representative of the Company 

(duly authorized by the Board). We believe that there is no need for adoption of ASR 

by the Board when it is prepared from the audited & adopted financials of the 

Company. This requirement of adoption of ASR by the Board leads to duplication of 

efforts.  

 Therefore, the requirement w.r.t. the adoption of ASR by the Board may kindly be 

reconsidered and the ASR should be allowed to be filed on self-certification basis 

only. 

F. Timelines for submission of audited ASR 
 

 The main objective of the Authority for collection of data and information in the 

form of ASR was to provide a fair and transparent policy environment to promote a 

level playing field and facilitate fair competition. The change in regulation vide a new 

ASR Regulation 2016 does not change this objective as it primarily tries to address 

the technological gaps emerged during all these years. ASR was required more for 

governance & policy making rather than regulating the market by dictating terms of 

business with penal clauses. 

 The Authority would also appreciate that the compilation of the ASR and its 

subsequent audit requires the services of an expert and also a considerable time for 

the reasons illustrated below: 

 Process of allocation of cost into different products & sub products 

 Selection of appropriate Cost Drivers for allocation of cost 

 Changed / revised Proforma in New ASR Regulation 2016 



 Preparation of ASR on the basis of Replacement Cost Accounting 

 Adoption of accounts by the Board 

 Also, the current timelines of submission of ASR by 30th September are not feasible 
as it is not aligned with the quarterly Board meeting of the Company convened for 
the adoption of the quarterly results and it is not feasible to especially convene a 
Board meeting to adopt the ASR within 30th September of each year. Thus, it is 
requested to extend the timelines for submission of the ASR till 30th November. 

 
G. Removal of Financial Disincentive Clause from ASR Regulation 

 

 As mentioned above, the ASR is prepared after the filing of the audited financials 
with SEBI and is derived from these Audited Accounts. Due to change in the form of 
already audited financials, there is no need for implication / inclusion of Financial 
Disincentive/ penalty clause in the ASR Regulation. 

 Further, the financials of the Company are directly related to the investor, market 
and have public interest but ASR is not directly related to the public and is also not 
available as a public document. The penal clause for non-submission of the financials 
to SEBI is indicative & for the protection of public interest. ASR is only a different 
representation of the already filed Audited financials. Hence, it is thereby proposed 
that the Financial Disincentive/ penalty clause should be removed from the ASR 
Regulation. 

 
H. Discontinuation of ASR based on Replacement Cost Accounting 

 

 The Authority has mandated that every second year the accounting separation 
reports should be submitted on the basis of replacement cost accounting i.e. at 
current costs besides historical cost accounts. The current cost accounts are needed 
only for the purpose of tariff setting. Since most tariffs are under forbearance the 
replacement cost accounts for many services are not needed. 

 Further, for arriving at the Replacement Costs, the activities involved are analysis of 
existing Assets, valuation of Assets, aging and profiling of Assets. There are practical 
difficulties in getting quotes from vendors to ascertain current costs which are basic 
requirement for preparing replacement cost accounts. 

 At times, the quote may not give the current prevailing market price of the assets as 
no vendor gives quotes unless there is a firm order. Moreover, the technology has 
also changed over the years and either some of the assets deployed are no longer 
available in the market or the vendors may have exited the business. 

 In view of lesser need of current cost and practical difficulties in preparation of 
accounting separation reports on the basis of replacement cost accounting, it is 
suggested that such reports should be excluded from the regulation. 

 


